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2 In tha matter of =

.. R.L. Meena ‘& Others -:

Central Administrative Jribunal.
Principal Bench o

" R.A. No. 152 of 1999 . L

- OvAL Now 1860 of 1996 -

NeQ Delhi, dated this-the 13th July, . 1999

”‘Hon{ble Mr. S R. Adlge, Vicé ‘Chairman (A)

Hon ble Mrs. Lakshmi Swaminathan, Member (J)

R.L. Meena & Others Vs. UOI & Others
Reylew”Applicanta-'

' _ Versus

Uniomn of Ind1a & Others © ... Review Réspondents

ORDER (Bv Clrculatlon)

_ BYJHON’BLE MR. S.R. AD?GE, VICE CHAIRMAN’(A} "

" perused the R.A.

2. None of the grounds therein bring it within
the scope and ambit- of Section 22(3)(f)~A.T. - Act
read with Order 47 Rule 1 C.P.C. under which alone

any order/de0131on of the Tribupal can be rev1ewed
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3. The R.A. is rejected.
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(Mrs. Lakshmi Swaminathan) _ (S.R. Adiéz)
Member (J) = ; vice Chairman (A)

/ GK/




